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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

.

OA NO. 1185/2003 to 1212/2003

This the 19th day of May. 2003

HOMH Bl E SH  FULDIF SINGH. MEMBER

©. 2. N, 11B5/2003

Dhatramvee! Singh

S/o0 Sh 3Sher Singh.

Village Ma . P.O.Gobuhana.
Oistirict Jhajjar (Haryana).

Q.4 . M. W NSE/200F

- »Pifambac Yadav, -

Ly 3 i

“t

370 3hr1 Monhan radav.
Viltage Dabar Enclave.
P.R.Jatfarpur Rautamor.
District Najafgarh.
New Delhi-110073.

Q.A. BT -

Krishan Kumar.

S/o Shri Fateh Singh,

Vil tage Khedi:a Gujar,

P O.Dutheda.

District Jhajjhar(Haryana).

o.A. Mo 1 188/2003

Ramesh .

S/0 Shri Kartar Singh.
village Majhra,
f.0.Gobuhana.

District Jhajjhar (Haryana).

Q.A. N, 1 18D/ 2003

tagdish.

S,/0 Shri Laddu Lati,
Vitlage & FP.O. Issapur.
Hew Delh1-110073.

Q. A e 1 190/ 200

Surai Pral-ash.

S/0 Shri Kewal Singh.
Village & F.0O. Issapur.
Hew Dellhit- 1i0073.

0.4 M. I i/ 2003

Jaivir Singh.

S/o Shri Nafe Singh,

Village Majhri,
P.O.Gobuhana.

District Jhajjhar (Haryana).
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Q.A. No .. 1 1S2/2003

Lnoop Singh.

S/0 Shri1 Kedar Singh,
Village & P.O. Issapur,
New Delhi1-110073.

0.A. o . 1 193/2003 %

Ramesh Chand,

S/o0 Shri Bishamber Dayal.
Village & P.O. Issapur.
New Delhi-110073.

0. A_ HNo_ 1 184/2003

- = -
- — et . el

D: Ibagh, i

S/0 Shr: Saradara,

.Viliage Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

0.4 Mo, 1185/2003

Mahaveer Singh,

S/o Shri Ratan Singh,

Vil lage Khedka Gujjar, P.0.Dulhera,
District Jhajjhar (Haryana).

Ravinder Singh,

S/o Shri Tara Chand,

Vil lage Bhovapur,
P.O.Rathdhana,

District Sonepat (Haryana).

0. A No. 1187/2003

Dharambeer,

S/0 Shri Sura) Bhan,
Village & P.O. tssapur.
New Delh1-110073.

O.A.NHo. 1198/2003

Ram Avtar

S/0 Sh. Jai Narayan,
Vitliage & P.O. Badl .
(Haryana).

0.A_ No. 1198/2003

Ishwar Singh.

S/o Shri Mansa Ram.

Village Majhr,
P.0.Gobuhana.

District Jhajjhar (Haryana).




ran .

0.A. No. 1200/2003

Satveer .
S/0 Shri Ram Chand.
Viltage Ma (tht 1.

F.0.Gobuhana.
District Jhajjhar (Haryana).

0.A. No. 1201/2003

Ganesh Yadav,
3./c Shr1 Mohan Yadav.
Village Dabar Enclave, \
P.O.Jaffarpur Rautamor. )
.~District Najafgarh,
T New-Delhi-110073.

QA Mo, 1202 /2003

Ra ) Kumar.

S/o Shri Prithvi.-
Vitlage & P.O. Issapur,
New Delhi-110073. .

O.A_No. 1203/2003

Ramesh Kumar,
S/o Shri Balwant Singh,
Viliage Majhri,

4

P.0.Gobuhana,
District Jhajjhar (Haryana).

0. A.No . 1204/2003

Parmanand,
S/o Shri Bujan Singh,
, Villags Magr:,
9 ¢ P.0.Gobuhana, )
District Jhajithar (Haryana).

[

0.A. 1 205/2003

Rohtash,

S/o0 Shri Ramer Singh,
Viilage Majhri,
P.0O.Gobuhana,

District Jhajjhar (Haryana).

O.A_No. 1206/2003

Mamman Stingh,

S/0 Shri Sukhi Ram,
Village & F.O. Issapur.
New Deth1-110073.

O.A_No_ 1207 /2003

Bhim Singh.

S/o0 Shri Sher Singh,
Village & P.0O. Issapur,
New Delh1-110073.
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Q.A. . 1208/2003

Suresh Das

S'c Shiit Chattar Das.
Yillage & FP.O Mitrau.
Hew Delth:--11060773

QA .M. 1208/ 2003

Pharamvee: .

S/0 Shri1 Sri Krishan,
Village & P.O. Issapur.
New Delhi-110073.

0.A.No 121072003 ~ .

Jai Prakash,
S/o0 Shri Anandi Ram,
vy Village & P.O. Jaffarpur,
New Delhi-110073.

0.A.No, 1211/2003

Ravinder Rai,

S/o Shri Jaddu Rai.

Vil lage Dabar Enclave,
P.0.Jaffarpur Rautamor,
District Najafgarh,
New Delhi-110073.

0.A 1212
Smt. Anita,

o Shri Dharam Pal Singh,
Village & P.O. Issapur,

New Delhi-110073. -APPL ICANTS
s “(By Advocate: Sh. L.C.Goyal alongwith
Ms. Manjusha Wadhwa and
Ms. Pratibha Kumari)
Versus
1. National Bureau of Plant Genetic
Resources, |.C.A.R., PUSA,
New Delhi-110 012.
(through 1ts Director)
2. The Indian Counci! of Agricultural Research
PUSA. New Delhi-110 012.
(Through 1ts Director General) -RESPONDENTS
OR D E R (ORAL)
I will decide the OAs-1185/2003 to 1212/2003 together as

common issue of facts and law is involved

\e.

tin these cases.
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[ 51
<. Applicants are aggrieved ot the ract that despite their

cont inuous long service as casual labour as all the applicants

have been appointed during the year 19i7 to 1992 at different

times but they have not been tegulal 1sec All the applicants
claim that they have been worlbing for the last so many vyears
but have not been regularised Foi this purpose they have
relied on a scheme 1ssued bv Ministry of Personnel. Public
St 1evances and Fenstons. Depal tment of Fersonnel & Training
vi1de  their OM dated '756§§§fff{t 1s further stated that
rgspondents vide order Annexure A-1 dated 29.10.99 has ordered
that as per the :ecommendations of the committee constituted
for the purpose continued in OM dated 7.6.88 issued by the
Department of Personne! & Training had approvedithé;payment of
wages to be made to the casual labourers engag;q:at National
Bureau of Plant tenetic Resouroes. |ssapur and.submltted that
respondents are acting in piecemeal fashion and are issuing

the orders based on the DOPT scheme of 7.6.88 but- are not

regularising the employees though there are vacancies.

3. However . ccunsel for applicants was unable to point out f

any iuntor to iLhe applicants have been regutarised or if any
s2L10H 1L list 1S Seing maintained. Counsel for applicants
lias also been unable to satisty. 1t at all the applicants had
c/el inade an, representation seel. 1y regularisation.

Applicant s counsel submitlted that' though applicants had been

agitating through therr wunion for regularisation but it
appears that! ever:; thing was onl: ota!l as no representation has
ever submitted L Lthe Unioen has been anne.ed with the OA. The
Tact 1hat respondents had applied 1he scheme dated 7.6.88 n

1precemeal tasihnion as per Annexute A-1, so 1t 1s quite manifest
that 1espondents 11w spiri 1t appeatrs to have accepted the scheme

i 1.6.88.
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4. I thank these OAs can be disposed of at this inttial stage
ttself without i1ssuing notice 1o the respondents with a
direction to them to examine the case of the applicants for
regulal isation. it the apolicanrnts can be regutarised In

accordance with the scheme datea ;.65 88. They shouild pass a

reasoned and speaking order thereon. ISR

5 For this purpose, let these OAs be treated as
representation of the applicants and same be sent alongwith
;he copy of this order to the respondents who are directed to
pass a reasoned and speaking order thereon within a period of
3 months from the date of receipt of a copy of this order and
to see to it that applicants can be regularised within the

frameworlk of the scheme. OAs stands disposed of.

6. A copy of this order be placed in all the files.

{ RULDIP SINGH )

Member (J)
"ed”




